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Title: Discussion on the motion for consideration of the Warehousing Corporations (Amendment) Bill, 2015 (Discussion concluded and Bill Passed).

HON. DEPUTY SPEAKER: The House will take up discussion on the Warehousing Corporations (Amendment) Bill, 2015.

Shri Ram Vilas Paswan.
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HON. DEPUTY SPEAKER: Motion moved:
"That the Bill further to amend the Warehousing Corporations Act, 1962, be taken into consideration."

Prof. K.V. Thomas to speak

SHRI MALLIKARIUN KHARGE (GULBARGA): Of course, the Minister has moved this Bill, and Prof. K.\, Thomas has to speak. ar ves siorr st &) @
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PROF. K.V. THOMAS (ERNAKULAM): Sir, I rise to support the Warehousing Corporations (Amendment) Bill, 2015 further to amend the Warehousing
Corporations Act, 1962, which has not been taken for discussion in this House.

This Bill is the child of the UPA-II Government and to be precise, this Bill was authored when I was the Food Minister in the UPA-II Government.
Some apprehensions, which Shri Kharge raised here, had been discussed in detail. After finding out ways and means to address those
apprehensions, this Bill was brought. Then, it also went to the Standing Committee.

We never believe in opposing a Bill for the sake of opposition unless the very solemn substance of our Bill is clandestinely removed. Now, the
purpose of the Bill is to allow withdrawal of the Government guarantee extended to the Central Warehousing Corporation. In the process, the
Government will be absolved of its responsibility of being the guarantor. The dispensation of the guarantee is overdue.

I know the good performance of the Central Warehousing Corporation from very close quarters. The performance of the Corporation has been quite



spectacular. The owned and constructed capacity of the warehousing has increased from 67.60 lakh tonnes in 2008-09, the beginning of the UPA-II
Government, to 75.81 lakh tonnes in 2013-14, the end of the UPA-II Government. There has been substantial enhancement in the storage capacity
during this period. The turnover of the organisation rose from Rs. 849.25 crore in 2008-09 to Rs. 1,528.19 crore in 2013-14. It means that there has
been a nearly 100 per cent increase. Profit before tax has shown an increase from Rs. 110.44 crore in 2008-09 to Rs. 256.47 crore in 2013-14. Profit
after tax has increased from Rs. 110.46 crore in 2008-09 to Rs. 161.05 crore in 2013-14. The dividend given by the Corporation rose from 30 per cent
in 2008-09 to 48 per cent in 2013-14. I congratulate the Chief Executives and officers of the CWC for this commendable achievement.

Nevertheless, I would like to emphasise a few points which deserve to be followed by the new Government. It is necessary to upgrade the existing
bulk handling infrastructure through enabling Government policies, focusing on mechanical harvesting, construction of a series of silos at
procurement and distribution centres and transportation of grains from silos to rail heads and to destinations through specially designed tracks and
railway wagons.

My request to my hon. colleague is that we have started a large number of modernization processes, like computerization and in camera
operations. As a result, damage in FCI alone, which was to the tune of 2.5 per cent in 2008-09, has come down to 0.01 per cent. So this
modernisation process has to continue.

Sir, we have got a big challenge. The magnitude of the problem can be gauged from the following indicators. Food grains production this year is to
the tune of 264.7 million tonnes. It was a record production that we had. But the post-harvest losses in wheat were eight per cent of the production,
and 11 per cent of production in the case of rice. We have to bring down these losses at the time of harvest as also after harvest.

At present the storage capacity available is 108 million metric tonnes, and the storage capacity to be created for FCI and PDS requirements is 150
lakh metric tonnes. The existing gap for meeting private commercial demand is 200 lakh metric tonnes. So the total warehousing gap is to the tune
of 350 lakh tonnes. So we need more godowns, more warehouses and better technologies. In this direction private sector can play a major role to
build and manage the storage capacity in the country. This is particularly so in respect of incorporated bulk handling storage and transportation.
There is also a need to fund these operations through public issues by private enterprises, soft loan guarantees like NABARD and commercial
borrowings.

In this connection I would like to give a signal to the Government that in this process of expansion and modernisation, it should not go into the
private hands and corporate houses. You can try the cooperative movement in the country like in Andhra and in Odisha where a large number of
cooperative societies have come in for constructing these storages.

Our ports need to be strengthened with the involvement of private sector. There are very little warehousing facilities for storage of food grains at the
ports. Non-traditional ports also should be equipped to handle the increasing need of food grains traffic. This involvement of private sector in
strengthening the storage infrastructure should be made an integral part of Make in India Initiative of the Government.

In large parts of rural areas manual harvesting and thrashing is in force. Grains in small quantities are collected, bagged and taken to the storage
point. Bagging, loading and unloading process pushes up the cost of operations. Where the mechanical harvesting is done, grain in bulk is collected
and this lends itself to bulk movement to the silos and to the distribution point.

The one successful model of bulk handling of food grains is the model evolved by the Food Corporation of India and the Adani Agri Logistics
Limited together. This is in Punjab. It is a very successful project which we have initiated and it has become very successful.

Earlier we were following the American models but we have now developed our own models. No doubt there were teething troubles initially and the
subsequent issues hampered its progress. However, in 2013 these irritants were sorted out and now it is operating successfully.

Under this model specially designed rakes or dedicated trains are put in place which constitute basically a modern wagon loading system which
allows the wagons to be filled at the rate of 700 tonnes per hour, taking only 2.5 minutes to fill one wagon. This would also provide ultra modern
storage and transportation facilities to the Food Corporation of India. The cost of this project is only Rs.600 crore. The purpose of the project is to
prevent wastage of food grains and to preserve the inherent nutritional content in the process of modernisation.

Another example which I remember of PPP in bulk handling is the L.T. Overseas model. They operate in partnership with the Government of Punjab.
They have set up a silo in Amritsar. Grain is brought in bags, unpacked and stored in the silo, and taken for bulk processing and distribution.

Sir, this House passed the Warehousing Development (Regulatory) Authority Act. This requires the warehouses to be registered under this Authority
and when farmers store their agricultural products in these registered warehouses, they get electronic receipt. With this electronic receipt, they can
get financial assistance from the banks, even cooperative banks at a very small interest rate. This saves the farmers from distress sale of their
products. This is one of the areas where we have to give stress so that farmers do not go in for the distress sale when production is high. For
example, this year the sugar production has been high and the price has fallen to Rs 25 per kilogram in the market and huge arrears are to be given
to the farmers. This is the time when we can make use of registered warehouses.

With these words, I request my hon. colleague to move forward into developmental activities. Irrespective of political conservations we have,
we will support the Government when we have taken a path; a path of progress and development to modern technology.
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SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): Hon. Deputy Speaker, Sir, I thank you for enabling me to be a participant in this debate on the
Warehousing Corporations (Amendment) Bill.

I thank our beloved leader, Puratchi Thalaivi, Amma, who has compassion for the poor and cautious care for the protection of public sector
undertakings that help save our economy. Let me marshal my thoughts following the footsteps of our beloved leader. This Warehousing Corporations
(Amendment) Bill, which seeks to bring about certain amendments to the original Warehousing Corporations Act of 1962, makes me to think and
blink for a while.

I think. Yes, I begin to think. It is because a profit-making corporation, that is the Central Warehousing Corporation that has been paying dividend to
the Government of India since 1957-58, is being taken out of the protective arms of the Government.

CWC's activities spread all over the country form the backbone of our public distribution system. CWC is also a mini-ratna public sector enterprise.
Apart from being profit earning company, it does not depend on any financial support or contingent liability on the part of the Government. Right
from 2003, the net worth of the Corporation has been positive. But, still the Government prefers now to withdraw and absolve itself of its
responsibility of being its guarantor. So, I blink.

We can presume that the Government in the near future may shed its shares of this profit-making Corporation. The Government appears to be
distancing itself from its responsibility of proving its de facto ownership over this Corporation as a guarantor.

I do not know why this Government is moving away from the Central Warehousing Corporation which is deemed to have been included among the
securities enumerated in Section 20 of the Indian Trusts Act, 1882 and is also expected to be approved securities for the purpose of the Insurance



Act, 1938 and

the banking Companies Act, 1949. The founding of this Corporation with the incorporation of so many Acts enacted in the previous era only shows
the great concern of the founding fathers to have a solid foundation for this Corporation to benefit the food security policy and the poorer sections of
the society especially during food scarcity situations.

While withdrawing from its role of being a guarantor, I do not know why this Government is withdrawing the exemptions given to this Corporation
under the Income Tax Act of 1961.

Hereafter the Warehousing Corporation shall be liable to income tax and super tax accordingly on its income, profits and gains. When the dividends
from this corporation were constantly and annually paid to the Government, why this Government seeks to tax this company's income, profits and
gains? I fail to understand that. I do not know whether I am right in bringing into my mind the age old tale of the golden goose now and I would like
to impress upon the Government to go slow in abdicating its responsibility towards this organisation.

With these words, I conclude.

Thank you.

DR. TAPAS MANDAL (RANAGHAT): Hon. Deputy-Speaker, Sir, a premier Warehousing Agency in India established in 1957 providing logistics support
to the agriculture sector is one of the biggest public warehouse operators in the country offering logistics services to a diverse group of clients.

CWC is operating 464 warehouses across the country with a storage capacity of 10.8 million tonnes providing warehousing services for a wide range
of products ranging from agricultural produce to sophisticated industrial products.

A few amendments were introduced in the House for passing. The Corporation is a Schedule A, Mini-Ratna Category — I Public Sector Undertaking
with effect from 23 September, 2009. Based on that, the guarantee would be withdrawn as the Central Government dissociates itself from the
responsibility of being a guarantor. I am unable to understand why the Government keeps away from a profit making body? What is the intention
behind it? It is a fact that Mini-Ratna awardee Public Sector enterprises do not get financial support or Government guarantees as per the provisions.
I think that by passing this amendment, the beneficiaries may feel insecure. It is an unwise decision when the Government is running with debts.
The corporation has been consistently making profits and paying dividends to its shareholders. CWC paid dividend at the rate of 41 per cent of the
equity for the year 2012-13.

According to the Statement of Objects and Reasons of the Bill, the Government has also not given any guarantee besides the payment of minimum
guaranteed dividend as required under some provisions of the Act.

The storage capacity utilisation of CWC was 86 per cent in 2013-14 and that should be improved in future. Sufficient warehousing facilities need to
be extended for agricultural produce. Around 20-30 per cent of the total food grain harvest is wasted due to inadequate facilities. Only 29 per cent of
the space accounts for agro warehousing. India needs to recalibrate its strategy to mitigate the challenges of high food grain wastage due to lack of
scientifically sound storage facilities in the country and high inflation due to lack of cold chain infrastructure like cold storage, refrigerated transport
as it leads to wastage of fruits and vegetables.

The Central Railside Warehouse Company, under CWC, decided to construct Railside warehouses worth Rs. 15 crore each in the States of Gujarat,
Maharashtra, Bihar, Assam and Karnataka. There was the same proposal for Malda in West Bengal during the last financial year, but that has been

refused by the Railways. I would like to request the Government to rethink on the project because of its vital geographical advantage for the whole
country.

Sir, with these words I conclude my speech with the expectation that the Government will look into it seriously.

Thank you.
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SHRI THOTA NARASIMHAM (KAKINADA): Mr. Deputy-Speaker Sir, I thank you very much for giving me this opportunity to speak on the
Warehousing Corporation (Amendment) Bill, 2015.

Prior to my political life, I was serving as a Government servant. I worked in Andhra Pradesh State Warehousing Corporation for a long period upto
2004. My colleagues are still in service. I have been maintaining cordial relations till today with the Corporation. As an ex-employee of the
Corporation, I feel that it is my bounden duty to speak on this Bill. I totally support this Bill in letter and spirit. I congratulate Shri Ram Vilas Paswan
ji, the hon. Minister for Consumer Affairs, Food and Public Distribution for introducing this important Bill.

The Central Warehousing Corporation has been awarded mini ratna status. Mini ratnas do not get financial support nor the Government guarantees
as per the provisions. This Corporation is a profit-earning body which has neither taken any loan from the Government nor was it dependent on the
Government Budgetary support. The Government has also not given any guarantee besides the payment of minimum guaranteed dividend. This Bill
seeks to withdraw the guarantee of the Government, absolving its responsibility of being the guarantor.

Warehouses' main aim is to strengthen rural credit and marketing. At the time of Green Revolution and food scarcity, Warehousing Corporations
played a crucial role to bring the situation under control and also to avoid hoarding of foodgrains. Even today they play an important role in the
implementation of Government schemes, like the Public Distribution System procurement, mid-day meals scheme, Integrated Child Development
Scheme, and also to arrange storage facility to the farmers and also to small traders and bulk depositors. It also facilitates the depositors to obtain
hassle free loan on their produce.

I have a few suggestions to make. Traditional warehousing has declined and recent retailing trends have led to the development of warehousing-
style retail stores. The same building serves as both warehouse and retail store.

With the entry of MNCs in the Indian market, it is very much essential to make rapid changes in the Government warehousing system, both at the
Central and at the State level. They should mould themselves with diversified activities according to the changing needs of the Indian market. Even
though private players are allowed in this field, the Central Warehousing Corporation and the State Warehousing Corporations have to be preferred in
Government programmes. I would request the Government to give this kind of encouragement to the Central Warehousing Corporation and the State
Warehousing Corporations.

The Central Warehousing Corporation has been maintaining the Central Warehousing Corporation Employees' Provident Fund Trust since its
inception. The Trust had earned interest on the investment of Funds and it has accumulated to the extent of Rs. 45 crore approximately upto 2013-
14. There is a CAG observation that there should not be any variation between the interest earned on the PF and the interest paid to the workers.
Hence, I would request you to distribute the said surplus proportionately to the employees.

The Department of Public Enterprise issued instructions to all profit making Central Public Sector Enterprises to create a Contingency Fund to meet
the contingencies, such as medical facilities, etc. exclusively for the retired employees. I would request the hon. Minister to create a Contingency
Fund immediately.

The Central Warehousing Corporation's dividend, in the name of Performance Related Pay, may be proportionately distributed to the workers also.
Apart from officers of Group A and B, Group C and D category employees may also be considered for this PRP.

Thank you for giving me this opportunity.

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Mr. Deputy-Speaker, thank you for this opportunity.

Behind any Bill or amendment, I am sure, there is vision, foresight, depth and understanding. I think behind this amendment also, the vision, might
have been to provide every village sufficient warehousing facilities. I think we are very far away from that dream. If there is one thing we have gone
backwards since Independence, it is our capacity to store food grains in our villages. In our younger days, when we used to play hide and seek in our
villages, we could go and hide in each other's godowns. But now neither a small farmer has the storage facility nor a big farmer has the storage
facility.

The private-farmer-owned warehousing has come down to zero as of now because of modern logistics of agriculture marketing. So, while that has
come down to zero, the private sector and the Government Warehousing Corporations have not taken the place of what we used to have in our
olden villages. So, Sir, the Warehousing Corporation is doing a good job. It is self-sufficient unlike so many State-owned Warehousing Corporations
and, of course, the FCI. So, in fulfilling its objective, I think, will taking off the guarantee help it or will giving it additional guarantee help? That is
really the question. My personal belief and our Party's belief is that withdrawing the guarantee will not help it fulfil its dream. So, I think, guarantee
should be given and, if possible, additional guarantee should be given.

Sir, in its own objective, the 464 and odd warehouses that it has are mostly in Punjab, Haryana and North India. The benefit of this is not there in



South India. So, the Government should encourage it and let its good work spread to the rest of the country so that there is equitable development
all across the country.

Secondly, the Food Corporation of India is not doing well. Why does the Government not assist the Food Corporation of India to do well? Why does it
not take part and take equity in various State-owned Warehousing Corporations like the Andhra Pradesh Warehousing Corporation, the Telangana
Warehousing Corporation and the various State-owned Warehousing Corporations which need the help? If it is doing so well, why does it not help the
other Warehousing Corporations which are doing exactly the same thing?

In our newly-formed State of Telangana, we have recognised this problem. The problem is not merely to do with just the storage of grain but also
remove the middlemen. But, more importantly, especially rice is grown more in South India. As you age the rice, the value of the rice increases.
Older rice is more expensive than newly-harvested rice. So, the warehousing facility actually increases the value the farmer gets out of the tonnage
of rice that he produces. So, with all these benefits, I think, we should ask the Government to provide additional support and we are against the very
concept of removing the guarantee.

With these words, I conclude. Thank you.

*SHRIMATI PK, SHREEMATHI TEACHER (KANNUR): I am happy to be given an opportunity to participate in the discussion on this Bill. There are
reasons to feel apprehensive about this Bill. This has been alrady mentioned by several other respected members. This proposed amendment bill
was first proposed during the previous UPA Government's time when the Hon. Prof. K.V Thomas was the minister This Government is now
introducing this Bill, without bringing any change.

Whether it be the Central ware House or the State Ware House or the Food Corporation of India, it was to ensure the food security of the poor in our
country that the existing law was promulgated. These bodies, whether it be the CWC, SWC or FCI use to function well, but if we examine the recent
functioning of the FCI we can see that it has not been satisfactory.

As far as Kerala is concerned, we had to carry out protest marches on several occasions. Though the FCI was intended to protect our farmers, often
grain have not been procured, by ensuring remunerative prices to the farmers. Or else, we had failed to store the food grains in hygienic conditions.
We have also not been able to ensure that the millions of our people get good quality food grains through our Public Distribution System.

Often it is foodgrains of very poor quality that we could supply to our poor. Several of our godowns are in very pitiable and unhygienic conditions.
They need renovation as these buildings are vry old.

You know how foodgrains are stored in our houses. They are stored in clear places and in air tight conditions. But the FCI and CWC godowns have
not been well maintained.

Many godowns are affected by water seepage. Without addressing these pressing demands, when you are going to transfer the FCI godowns to the
CWC; I am compelled to doubt your intention.

Do you think it is going to benefit our farmers; or the poor? No. Even some Members from the Treasury Benches also expressed doubts, whether this
bill will benefit the private monopolists.

These doubts have been confirmed by our move to amend Section V of the existing bill.

What is the rail intent to change the CWC and FCI godowns that were built with lofty ideas during the time of our first Prime Minister Shri Jawaharlal
Nehru? Why do hide your real intentions?

It also shows that this Government if following the same privatization policy of the UPA Government. I repeat, you are going to encourage the
private monopoly.

A situation will be created where the poor, the small and the marginal farmers are not going to get remunerative prices for their produce. The
private companies can construct godowns any where they want and procure grains at any price they fix. If it happens, the farmers will be ones who
will be most affected.

The 1962 Act, was envisaged to protect our farmers, and also strengthen our Public Distribution System. All those objectives will be done away with
if the amendment is passed.

But I do not intent to fully oppose the proposed bill. The minister will have to clarify, how this bill is going to benefit the poor in the country. Or else,
the farmers and millions of poor who is benefited by the PDS, will be badly affected by the privatization. Why is the Government shirking away from
their responsibility? whom is the Government committed to? It is to the poor of the country that the Government should be committed to.

Instead of that, you are enabling the monopoly of the multinationals and allowing them to interfere in the procurement and storage of foodgrains.

The PDS system will collapse, the farmers will have to take up begging bowls.

So all these apprehensions are shared by many Members in this House and several others in our society. The people need to know what the real
intent of the bill is. Or else, the bill will be a mere lip service. Once again, I thank the Deputy Speaker for allowing me to participate in this
discussion.



SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): I thank the Chair for giving me this opportunity to speak on an important issue. Indirectly, the
warehousing contributes both, food security and it also checks and controls the inflationary trends in the country. Per se, we welcome the Bill. There
is not much of content in the sense that as far as I know, for any Government undertaking, the Government is the last resort. Therefore, by removing
certain facilities like the income tax concessions and the Government absolving itself from giving guarantee for bonds, shares and debentures and
not assuring guarantee on minimum dividend, it may not have much effect on the organisation. On the other hand, as the earlier speaker said, it
might affect the organisation and it might lose its Mini Ratna status soon.

The very objective of the Warehousing Act is to meet the needs of agriculture, trade and industry and to do it in a scientific manner. But,
unfortunately, we are mostly focusing on agriculture and neglecting trade and industry in the process. Over the years, the average capacity
utilization of warehousing in India is coming down, maybe because of its inefficiency. We have now an efficient and a senior hon. Minister. We hope
that he will definitely remove the inefficiency in the system.

We all know that warehouses in India have been very unevenly distributed. They are concentrated in certain areas and totally absent in certain other
areas. Therefore, the Government may take necessary steps to ensure that the warehouses which are likely to be constructed should be built up in
such areas, particularly in the South, where we have a lot of paddy to be stored. The new warehouses likely to come may be allotted to Andhra
Pradesh.

Mostly we have warehouses in cities and in towns. In tehsifs and at consumer level, warehousing is totally absent. Unless we do that, common man
will not be benefited. Therefore, I am of the view that construction of warehouses should also go down to fefisi/ level, to consumer level, that is the
village level.

The hon. Minister himself has said on several occasions that the facilities available to the labours at the warehousing is very much inadequate. The
resting place is not available in many places. Canteen facilities are not available. Toilet facilities are not available, and very often toilets are
extremely unclean. So the Government may focus on this. Since it is making huge profit, it may be shared with the labour that is working day and
night.

Secondly, our warehousing is not extremely competitive and it is also not doing the complete logistics. For example, other than storing, we hardly
are doing anything else. Therefore what I suggest is, our Warehousing Corporation should also take up the processes like insurance and safety for
food material. They should also ensure that whatever food is stored, people should also get bank loans. They should also handle the Customs
clearance and the Duty payments etc. Then only, we can compare ourselves with the private logistics.

Our country is basically an agrarian economy. But unfortunately, the warehousing is in a position to cater only 25 to 30 per cent of the agricultural
praducts. We should ensure that the more number of warehouses are constructed to cater to the needs of the agricultural products.

As far as the staff working in warehouses is concerned, they are not highly motivated. Since it is making profit, the performance linked incentive may
be given to the employees to wipe out their inefficiencies.

Although we have been repeatedly telling that we have to provide the basic infrastructure to the North-East, as far as the warehousing is concerned,
it is almost negligible in North-East. The Government should look into that aspect.

The State level committees, which have exclusively been formed to find out the need for more warehousing, have found out that in as many as 20
States the warehousing facilities are extremely inadequate. Therefore, the Government should take steps to fill this shortage by providing more
warehouses. One of the methods in this direction could be by providing the private entrepreneurs guarantee. That means, whoever private person is
constructing the warehouse, the Government may take it on a long lease, not on a short lease as it is doing presently. If it could take it for 20 years
or 30 years, the private people may come in a large way. So, the private entrepreneurs guarantee may be provided.

Presently, we are only storing paddy and other things. The processed food should also be stored. The cold storage facility may also be provided at
places like Andhra Pradesh. It will greatly help in the long run.

In certain areas, the price of perishable items is very high for example fruits and vegetables. Today, we are wasting about 30 to 40 per cent
perishable items. If this cold storage facility along with the warehousing is provided, that will mitigate the problems of small farmers.

Sir, the hon. Prime Minster, before the General Elections has promised that he will revamp the Food Corporation of India by creating three divisions
that are the handling procurement, management and distribution. This will definitely benefit the FCI which is acting as a major warehousing



provider. Therefore, I request the Government that whatever has been said before the elections could be done at the earliest.

About 30 per cent of foodgrains in India get wasted. Therefore, more modernised silos or warehouses could be constructed to reduce this wastage. I
have read in the newspaper that India is wasting food annually worth Rs. 15,000 crore. If we have good warehousing facilities, that wastage could
be reduced.

Therefore, keeping all these points in mind, the Government may consider constructing scientifically modernised silos in future as required by the
various States.
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#SHRI K. PARASURAMAN (THANJAVUR): Hon. Deputy Speaker Sir, Vanakkam. I thank our Beloved Leader Makkal Muthalvar Hon. Puratchithalaivi
Amma for making me a Member of Parliament representing Thanjavur Constituency and allowing me to speak on the Warehousing Corporations
(Amendment) Bill, 2015. Hon Amma has been working tirelessly for the welfare of the people of Tamil Nadu.

Sir, Central Wareshousing Corporation (CWC) was started in 1954 for the purpose of warehousing agricultural produce and other commaodities and to
arrange for selling them in market for a remunerative price. CWC is operating 464 warehouses across the country with a storage capacity of 10.8
million tonnes providing warehousing services for wide range of products ranging from agricultural produce to industrial products. Wareshousing
activities of CWC include foodgrain warehouses, industrial warehousing, custom bonded warehouses, container freight stations, inland clearance
depots, shipping and railway cargo stations and air cargo complexes. If these cargo services are identified and clubbed together with the
departments concerned, it would be early to maintain and manage. I urge the Government to take necessary steps in this regard.

As an achievement, CWC has handled Rs. 1528 worth products. During the year 2013-14 CWC has earned Rs. 256 crore as profit before tax and Rs.
161 crore as profit after tax. The shareholders are provided a dividend of 47 per cent. I welcome this. Mare number of Central Warehouses should be
opened in the country particularly in Tamil Nadu in order to increase the profit of CWC. CWC also offers training for the construction of warehousing
infrastructure in different States. This training should be further extended to Tamil Nadu.

Under the able guidance of Makkal Muthalvar Hon. Puratchithalaivi Amma, the warehouse under State Warehousing Corporation of Tamil Nadu
function successfully with a total warehousing capacity of 6.37 metric tonnes. There are 60 such warehouses. The Central warehouses have a
handling capacity of 6.04 lakh metric tonne. The State Warehousing corporation of Tamil Nadu was started in Februrary, 1958."A grain saved is a
grain produced" - the motto of State Warehousing Corporation of Tamil Nadu.

The Government of Tamil Nadu under the able guidance of Hon. Puratchithalaivi Amma has taken steps to ensure remunerative prices for the
agricultural produce, for their safe storage and for availing loans on produced grains. It was planned to establish 3317 warehouses with a storing
capacity of 4,11,800 metric tonnes. As of now, 2251 warehouses have been set up with a warehousing capacity of 2,72,500 metric tonnes. Union
Government should increase the grant for extedning this further.

In Tamil Nadu, for crop fertilizer manufacturing units, out of 15 warehouses, 13 warehouses have been constructed with a cost of Rs. 3 crore. In
Kannampalayam at the Grow Out Test (GOT) farm for seed certification, a new storage capacity has been created with an expenditure of Rs. 26
lakh.



Under the guidance of Hon. Puratchithalaivi Amma several Crores of Rupees are allocated for creating cold chain storage in Tamil Nadu to provide
storage facilities for flowers, fruits, vegetables, perfume products, food grains and other commodities. If Union Government allocate adequate funds
for such storage facilities, it will be more effectively implemented.

In the Railway Budget, it was stated that there are no adequate storage facilities to store food grains. As regards Tamil Nadu, Hon. Puratchithalaivi
Amma has always been supportive for implementing pro-poor programmes. Hon. Amma will always welcome the programme which will not affect
poor. I therefore assure that Hon. Amma will be helpful in setting up Railway warehouses in Tamil Nadu.

Farmers in my Thanjavur constituency and adjoining 10 districts are mainly dependent on cultivation of paddy, sugarcane, banana and coconut. I
urge upon the Union Government for setting up a warehouse and a cold storage facility in every Panchayat Union in all the 10 districts adjoining
Thanjavur. These warehouses can be also used for storing food grains under Public Distribution System.

DR. RATNA DE (NAG) (HOOGHLY):The Warehousing Corporation (Amendment) Bill, 2015 was introduced in Lok Sabha on 3¢ March, 2015.

The Bill has been brought to suitably amend section 5 of the Warehousing Corporations Act, 1962 which would withdraw the guarantee the
Government has given to the Warehousing Corporations under sub-section (1) of Section 5 of the Act.

Sir, why should the Government absolve itself when Central Warehousing Corporations is making profit and has not taken any loan from the
Government nor is it dependent on its Budgetary report? Why should the mini-Ratna Public Sector Enterprise be absolved from the administration of
the Government? It defies logic and reasoning. The Government needs to explain a lot.

Sir, I would like to highlight the food worth thousands of crores is wasted every year. In 2013, we had wasted food worth Rs. 13,300 crore. On one
hand, we find poor go to sleep without food, on the other hand, we see foodgrains rot in Government godowns. It would be astonishing to know that

according to 2013 Global Hunger Index, India ranks 63 out of 78 hungriest countries. India is worse than Sri Lanka, Nepal, Pakistan and
Bangladesh. United Nations Food and Agricultural Organisation believes that 17 per cent of Indians are still undernourished people which is more
than all sub-Saharan Africa.

According to UNICEF, 47 per cent of the Indian Children are underweight and 46 per cent of those under 3 years old are too small in accordance with
their age. The shocking thing is that almost half of all childhood deaths can be attributed to malnutrition.

The Indian Institute of Management in Kolkata estimated sometime back that cold storage facilities are available for only 10 per cent of perishable
food products, leaving around 370 million tons of perishable products at risk. There is a need to bring in vast changes to stop perishable food
products.

India is a food surplus country but still we are not able to curb the food grain wastage. Our food production is going up on one side year after year.
Courts too are telling the Government not to waste foodgrain in godowns instead, distribute among poor. There is a need for establishing state of
the art distribution chains, vast high quality cold storage network across the country to ensure that food is not perishable. We may also introduce
refrigerated trucks. There is also a need to ensure electricity supply 24X7. Excessive use of pesticides during storage in godowns should be stopped.

We have ASSOCHAM study report which claims that over 30 per cent of food grains are stored unscientifically. Is it true that we have inadequate
storage capacity to the tune of around 20-30 per cent of total food grain harvest which is declared as waste? What measures are put in place in the
last 10 months to modernize the storage of food grains?

Thank you Sir.

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, apparently, on the face of the Bill, the proposed amendments, especially the major amendment,
substitution of Section 5 and amendment to Section 27(4) seems to be harmless. But if you go in-depth into the amendment which is being
proposed, it can be that the amendments are having fatal impact on the working and the affairs of the Central Warehousing. Therefore, I rise to
oppose this Bill.



The Central Warehousing Corporation was established in the year 1957. It was created by virtue of the Agriculture Produce Development
Warehousing Corporation Act of 1956, and subsequently, this Act was repealed in the year 1962 to have a new enactment. It is seen that from 1956-
57 onwards, since 1956-57 to till this date, every year the Government of India is getting dividend from the Central Warehousing Corporation. It is an
undisputed fact that the performance of the Central Warehousing Corporation is going in a better way.

As Prof. KM Thomas, the then Minister, has congratulated the CWC officials, I also take this opportunity to congratulate the performance
made by the CWC because in the year 1957 they started with a capacity of 7,000 tonnes and seven warehouses, and when we come to 2014, we are
having 108 lakh tonnes of storage capacity and 464 warehouses. In the year 2013-14 alone, after exempting tax, the annual profit was Rs.256 crore.
So, now it has become a mini ratna company.

The interesting fact to be noted is this. I am seeking a clarification on this from the hon. Minister. The Statement of Objects and Reasons
enclosed along with the Bill is going to state that since the Central Warehousing Corporation is having a huge profit and it is giving dividend to the
Government of India, no budgetary support is required as far as CWC is concerned. No budgetary support is required for this Public Sector Enterprise
as it had been declared as a mini ratna in the year 1997. Since there is no requirement of budgetary support and no guarantee is required, what is
the logical reasoning of this Bill?

My specific point is, as per the Statement of Objects and Reasons, there is no logical reasoning in bringing such an amendment. This is a
company or a corporation which has made a huge profit. It is giving big dividend to the Government of India and its capacity has been increased like
anything. Since it is such a good performing company, we need not give any budgetary support to this company and, therefore, the power of the
Government of India being the guarantor is being taken away.

Sir, if this amendment is accepted by this hon. House or carried out, what would be the impact? We have to discuss that. What is the present
status of the corporation? Suppose the shares are issued to the public by the Central Warehousing Corporation by means of the existing Act,
definitely the shares will be guaranteed by the Government of India. When the shares are being guaranteed by the Government of India means, the
value of the shares will be going up. It is having a statutory support. It is having the Government's support.

My only question to the hon. Minister is this. So many Members, even the hon. Member from Shiv Sena, and so many other hon. Members have
already made their apprehension known. What is the specific reason for withdrawing Government of India as the guarantor for the share which is
being issued to the public? What is the reason? The hon. Minister has stated two reasons. First, as I have said, it does not require any budgetary
support and also it is making huge profit. Then, why do you withdraw from the CWC?

And, second, the hon, Minister's introductory remarks are going to show that more financial powers will be given to the CWC. No, it is wrong.
How will the Central Warehousing Corporation be getting financial powers? Suppose the shares issued by the Central Warehousing Corporation are
having guarantee or the guarantor-ship of the Government of India, is the financial power or the financial autonomy of the CWC lost? If the CWC has
to get some financial autonomy, then

you have to relax the norms and you have to give more powers to the corporation since it is a mini ratna company. Instead of that, you are
withdrawing the guarantor-ship of the Government of India. What is the intention? What is the benefit? All right, we do agree.
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Sir, my simple question is this. The fate of ITDC hotels and so many other companies is well known to all of us. Suppose, after five or ten years, like
ITDC, it goes into losses, what would be the fate of this company? This will automatically be disinvested and privatised. I feel that there is
something with a long-term perspective so as to privatise the CWC. My apprehension is that such an intention is behind this Bill. Otherwise, let the
hon. Minister clarify it.

Last week I was in Udaipur. I forgot about a company, which had been given to Vedanta Group. It is making huge profits after disinvestment. That is
why, I am saying that there is no harm, looking apparently on the face of the Bill. Suppose in future, the Corporation goes into losses, definitely, this
will happen.

So, Section 5 is being substituted by a new section. That section is there in the Insurance Act, 1938 and Banking Regulation Act, 1949, It is
there in the form of Section 20 of Indian Trusts Act, 1882. In all these cases, this will come within the ambit of securities. This is being protected by
way of securities under these three Acts, but here the Government is absolving its entire responsibility. It means that the Government is slowly
withdrawing. Now, they will withdraw the guarantee of the Government and in future, they will withdraw the control. This is only my apprehension
as to how this will normally be going.

The next major amendment is of Section 27(4). The original Section 27(4) says:

"The bonds and debentures of a State Warehousing Corporation may be guaranteed by the appropriate Government &€!a€}"

The only portion deleted from the Bill is "as to the repayment of principal and the payment of interest at such rate as may be fixed by the appropriate
Government'. So, as far as the bonds and debentures of the Warehousing Corporation are concerned, the repayment is not being guaranteed. Those
words are taken away from the original section. In the amended Section 27(4), these words are missing.

I cannot understand the omission of those words. Here also, this is in respect of issuance of bonds and debentures. For this, the Government is
guaranteeing, but not for the repayment of the principal and interest. What is the intention behind it? So, the two core amendments to Section 5 and
Section 27(4) are creating some sort of apprehension. It means that the Government is slowly withdrawing from the Central Warehousing
Corporation. The fate or future of this Corporation may also be like that of the ITDC. Hence, I am having this reservation and seeking a clarification
from the hon. Minister.



I conclude with these words and thank you very much, Sir.
HON. DEPUTY SPEAKER: Now Shri Kaushalendra Kumar will speak.

I would request the Members to speak very briefly because we have to pass the Bill before 4.30 p.m.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Mr. Deputy-Speaker, Sir, the scope of this Bill is very limited. My learned friends have explained that
and I do not want to say much on that.

We are proud of our country in many sectors like technology, education, growth rate in the financial sector and all kinds of things. But as far as
storage of food grains is concerned, our position is very backward. We all know that. Figures show that very clearly. Our willingness for introducing
new technology in the storage sector is very poor. As far as industrial relations in Warehousing Corporation are concerned, I think they are also not
up to our expectations.

If we see the storage capacity in the country then and now, we know that the capacity was 7000 tonnes with seven warehouses, and now it is 108
lakh tonnes with 464 warehouses. That much of progress we have made and we can be proud of that. However, there is still a wide gap between
the availability of space and the real requirement. In response to a question in this House it was stated that we are having a wide gap in storage
capacity.



ASSOCHAM have made a scientific study on this. They said in their report that around 20 to 30 per cent of total food grains harvest is wasted
due to inadequate storage capacity. Each grain bag is handled at least six times before it is finally opened for processing which leads to higher
storage and transport charges.

Similarly, only 29 per cent of space in warehouses are available for agro type of storage. Similarly, many study reports say that India wastes food
worth Rs 13,000 crore annually. That is the figure in that report.

Similarly, The Hindustan Times reports say that millions go hungry, but India lost foodgrains worth Rs 45 crore in 5 years.

Sir, we are failing in many sectors but there is a silver lining in this. In the last UPA Government, Prof K.V, Thomas did his maximum for
increasing this storage capacity. Similarly, the new Minister is also doing that.

The last point is about industrial relations. In our system, in Warehouse Corporation, industrial relation is not very cordial. I urge upon the
Government to make it more cordial.
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HON. DEPUTY SPEAKER: Let the Minister complete the reply. We have to take up another Bill also.
...(Interruptions)

HON. DEPUTY SPEAKER: Mr. Minister, please address the Chair.
...(Interruptions)
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HON. DEPUTY SPEAKER: The question is:

"That the Bill further to amend the Warehousing Corporations Act, 1962, be taken into consideration.”

The motion was adopted.
HON. DEPUTY SPEAKER: The House may now take up clause by clause consideration of the Bill.
Clauses 2 to 6
HON. DEPUTY SPEAKER: The question is:
"That Clauses 2 to 6 stand part of the Bill."

The motion was adopted.
Causes 2 to 6 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
HON. DEPUTY SPEAKER: The Minister may now move that the Bill be passed.
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HON. DEPUTY SPEAKER: The guestion is:

"That the Bill be passed."

The motion was adopted.
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